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%R. SPEAKFR: Shaslriji, you cannot
raise it like thie. .. No. no. Mot allowed.

SHRI M. M. LAWRENCE (ldukki):
On the Independence Day five Border
Roady Organisation workers were Killed
by firing by the Army men. 1 have given
neitice of an adjournment motion, . .

MR. SPEAKER: ™o. no, not allow-
ed.. What have you got Mr. Soundara-
rajan? "

SHRI ™. SOUNDARARAJAN (Siva-
kasi):  What happened 10 our request
for a privilege motion against our hon,
Member, Shri Mayathevar and the editor
of ‘Murasoli’ ?

MR. SPEAKFR: 1t i« under my con-
sideration.

SHRI K. MAYATHEVAR (Dindigul):
%ir, 1 am objecting to any privilege be-
ing raised against my speech in the
Parliament. This will give rise to another
privilege against my privilege. Therefore,
it shoulg be rejected.
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MR. SPEAKER: Please don't shout.
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MR. SPEAKER: Now, papers to be
“laid. Shri Jagan Nath Kaushal.
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PAPERS LAID ON THE TABLE

MOTIFICATIO® UNDER  MONOPOLIES AND
REesTRICTIVE TRADE PRACTICES AcCT, 1969

THE DEPUTY MINISER 1IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM )
s ABI AZAD): On behalf of Shri Jagan
wath kaughal, 1 beg 1o lay on the Table
i sopy of Notification No. 5.0. 764(E)
(Hindi and English versiont) publithed in
Gazette of Tndia dated the 25th Ofttober,
1982 d recting that the provitions of %=
tionyg 21 and 22 of the Monopolies and
Restrictive Trade Practices Act, 1969 shall
not apply to any propossl for the increa%e
in the production of any goods or the pro-
vision of any services which are meant
exclusively for eaport outside India or
which re¢lates to an undertaking established
or proposed to be established in a free
trade zone. subject o certain conditions
specified in the notification, under sub-sec-
tion (3) of section 22A of the Monopolies
and Restrictive Trade Practice Act, 1969.

[Placed in Library. See Wo. LT—5629/
82].

BTATEMENT REGARDING ACTION TAKEN/TO

BE. TAKEN ON THE CONWVINTIONS AND

RECOMMENDATIONS ADOPTED AT THE 67TH

SessioN OF INTERNATIONAL Lasour Con- °

FFRENCE, HELD IN GENEva IN JUNg, 1981,
-

THE MINISTER OF LABOUR AND
REHABILITATIO% (SHRI VEEREXD-
RA PATIL): | beg to lay on the Table
a statement (Hindi and English versions)
regarding Action takem or proposed to be
taken on the Conventions and Recommen-
dations adopted at the 67th Bession of the
International Labour Conference (held io
Geneva in June, 1981). [Placed in Library.
See No. LT—5630/82] f



